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IN The central fiDmiNlSTRATlVE TRIBUNAL
principal bench NEU DELHI

0«A* N®, 1560/94

N»u Delhi, dated the 23th Danuary, 1995

CORAW

Hon'ble Shrl B.N.Dhsundiyal, WemberCA)
H«n*ble Smt.Lakshwi SuaiRinathan, WeB!ber(3)

I.Shri Krishan Kumar s/® Shri Shiv Shaokar
2«3hri Dina Nath s/o Shri Hari Ram
3.Shri Surindsr Kumar s/o Sh.Chotte® Lai
4,Shri Ajay Parveen s/a Sh.Uttam Singh
S^Shrl Ora Prakash s/o Shri Mohan Lai
6.Shri Pltamber Dutt s/o Shri Girdhari Lai
7»Shri Naresh Kumar s/o Shri Ram Lai
8,Shri Ramesh Chand s/o Shri Om Parkash
9.Shri Suresh Chand s/o Shri Kama! Singh

10.Shri Parkash Badliva s/o Shri Oagmal
11.Shri Ram Din s/e Shri Gekal Parsad
12.Shri Ram Niuas s/o Shri Harparsad
13,Shri Samsher Singh s/o Shri Baboo Ram

/14 • Ravlnder Singh s/o Shri Jasuant 3i„gh
15.Shri Kishan Singh s/o Shri Ram Pher Singh
16.Shri Harpal Singh s/o Shri Mom Raj Singh
17.Shri Syprit Kumar s/o Shri Bishar Nath
18.Shri Ram Naryan s/o Shri Ram Chand
19.Shri Shit' Naryan s/o Shri Ram Su.roop
20.Shri Ram D®*# Sharma s/® Nakshtar Pal
21,Shri Oharmbir Singh s/@ Shri Ram Kishan
^2,Shri Ram Naryan s/® Shri Bhale Ram
23.Shri ^anardan Parsad s/o Shri Kali Parsad
24.Shri Krishan Kumar s/o Shri Naryan 0 ass
25.Shri Ranbir Singh s/o Shri Shri Ram
25.Shri Oharm Pal s/o Shri Chander Singh
27.Shri Ranbir Singh s/o Ram Sam
28.Shri Ram Kumar s/o Shri Ram Yash
29.Shri Ram Bharose s/o Shri Chittar Mai
30.Shri ROM Ta^eshuar s/o Shri Indrasan
31.Shri Surash Chand s/o Shri Khashi Ram
32.Shri Ulrender Singh s/o Shri Ajayab Singh
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V/ Shri Raw Awtar s/@ Shri Rohtas Singh

34, Shri ("lunishuar Pandit s/o Shri Kali Pandit^\_y

35, Shri Pradsap Kuwar Asthana s/o Sh®Surssh
Chandar Asthana

36, Shri Ashok Kuwar s/o Shri Arjun Oass

37, Shri Bhola Ram s/o Shri Harchain Singh

38, Shri Raj Kumar s/o Shri Yad Ram Singh

39, Shri Narandar Singh s/o Shri fafl Pal Singh

40, Shri Santosh Saboa s/o Shri Sumati Naryan

41, Shri Udai Chand s/o Sh,3ag Ram

42, Shri Kali Parsad s/o Shri Baboo Lai

43, Shri Shri Kishan s/a S§ 3ai Lai

44, Shri Kishan Kumar s/o Shri Om Parkash

45, Shri Ballu Singh c/o Shri Chidda Singh

46, Shri Banarsi Qass s/o Shri Davi Oass

47, Shri Ram Kumar s/o Shri Basanta

48, Shri Kartar Singh s/o Shri Syraj Shan

49, Shri Parmashuar Parsad s/o Shri Ram Sukh

50, Shri Ramu s/o Shri Kprpu Suami

51, Shri Hira Lai s/o Shri Ram Awtar

52, Shri Mahash Chandar s/o Shri Baboo Ram

53, Shri Surash Kumar Sahgal s/o Shri Lai Qiand

54, Shri Ram Rattan Singh s/o Shri OalipSingh

55, Shri Ram ash Kumar s/o Shri Rattan Lai,

,»sApplieants

(ah working as substituta C&W Khalasi/C4U
Safai Wala undar tha Northern Railways at
Naw Oalhi)

e/o Garg Roy & Associates, 14-A/13,
y,£,A. Kara! Bagh, Nau Oalhi.

(8y Adwocats Shri S.M.Garg )

v/ s

1, Union of India thrDugh the
Divisional Railway Manager,
D«R.M, Office, Northern Railway,
New Delhi,
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Sanior Divisional Psrsonnal Officer,
O.P#!*l« Office, Northern Railufgy,
Nau Delhi,

The Asstt.Personnel Officer,
D.R.f!, Office(N,P)r!0u Delhi,

Respondents

(None for the respondents)

3UDGWEM(0RAL)

(Hon'bla Shri B.N.Ohoundiyal, Rsmb9r(A)

Tha applicants are all casual labourers

yho were engaged as C&U Khalasi/Safaiuala in the

dspartroant of Railway after 3.1,1981, They claim

to have appeared in two screening tests, one held

in the year, 1989 and other in the year, 1993, They

have prayed that results of these tests be declared

and they be regularised,

2. In the counter affidavit filed by the

respond ents, it is stated that no screening for the

post of CAU Khallasis and C&U Safaiwala was conducted

in 1989, A screening test was conducted in 1993,

but the result could not be declared so far due to

non receipt of approval from *Railway,

3. On 6-1-1995, Shri S.Pl.Garg, counsel for the
applicant had undertaken to file documents to show

that these two screening tests were, in fact, held in

the year 1989 and in the year 1993, Hg has submitted

an affidavit which has been taken on record. It

shows that identity slips were issued in 1989 for a

test, A specific avernroent has been made by the

respondents that no such test was held in th,® year, 1989

k'e are inclined to take the view that even if thg

process initiating screening test was underway

a test may not have been held. In any case it is
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v.; adraitted by the respondents that a test yas hald

in 1993 results of which has not been declared

so far,

4, This O.A, is disposed of with a direction

to tha respondents to declare the result of 1993

test within a period of three months from the date

of issue of this order. If the apolicants have

qualified they shall be regularitad and given

their due seniority]^,

5, Thare will be no ordsr as to costs,

^ '̂ 0 ^
(Lakshrai Suaminati an) CB«.N,Ohotjndiyal )

Membsr(3) nsmberCA)
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